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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY,THE NINTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

I

Between:

AND

1

2

lvandadhi Aswani, D/o. lt/andadhi Vijaya Srinivasa Rao, Aged 23 years, Occ
Student, Rlo, 115-3-5211 Transper Road, Ramalayam Opp, Kolamuru, Dist,
f ast Godavan, A P-533'102.

n

...PETITIONER

Thd State of Telangana, represented by its Principal Secretary, tt/edical and
Health Family llfis Department, Secretariat Buildings, Hyderabad
Kaloli Nararayana Rao University of Health Sciences, represented by its
Registrar' warangal. 

...RES'.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction, more particularly one in

the nature of writ of Mandamus declaring the action of the Respondent No.2 in

not considering the representation dated 26-09-2025, not permitting the petitioner

for exercising web-options in ongoing or next phase of counseling into

TMBBS/BDS Courses under Management Quota (B-Category,C'-Category/N Rl) for

the Academic Year 2025-26, as arbitrary, illegal, u nconstitutiona I and vjolative of

Article 14, 2'1A of the Constitution of India and consequently direct the respondent

No 2 to accept the representation dated 26-09-2025, and permit the petitioner to

exercise web-options for ongoing/next phase of counseling for B and C category

into MBBS/BDS course under management quota for the academic year 2024-25

WRIT PETITION NO:30819 OF 2025
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lA NO: 1 OF 2025
Petition under Section 151 CPC praying that in the circumstances stated rn

the affidavit filed in su1;port of the petition, the High Court may be pleased to

direct the Respondent I'lo 2 to accept the representation dated 26/09/2025. and

permit the petitioner to exercise web-options in ongoing/ next phase of counseling

into MBBS/BDS r;ou'se for B and C category under management quota for the

academic year 2025 26 pending drsposal of the writ petition

Counsel for the Petitiotter: SSSRI. ABDUL KABEER

Counsel for the Respondent No.1: SRI R. NAGARJUNA REDDY,
AGP FOR MEDICAL HEALTH
AND FAMILY WELFARE

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUOHS

The Court made the following: ORDER
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,I HI li S'I'ICE SRI APARESH MA IN

AND
.I'I IE HON'BLE SITI II]S ,TICE G.N{,MOHIUDDIN

Wtit Pctition No..10819 of 2025

Orcle r,

\[r'. -\bclul l{abecl, Iearrccl c()rrnscl lot rhe l)urrri.r]crl

I Ir. R.Naqarjuna Reddr', lcamctl .\ssistant (loverntncnl lrlcittlcr

tirr [ {calth, llcclical ancl Iiatr-rih \\'elfarc Dcl)ar ncnt al)l]cars lrlr

rrspontlent No. I and NIr. T.Sharath, learncd Standing Coirnscl

tirr I{akrii Naravana ltao tInivelsitv of Lleaith Scicnccs. :Lpl)c:rrs

ftll rcsponclcnt No.2 (hcrcinafter refcrred to rs. "the

L'nivcrsirr'")

2. \\ irh d-re consent of the lcarncd counsel for tl.rc parties, thc

nrat[er is hear:d finally.

3. Pctitioncr,, a residcnt o[ Telangana State, obtairrccl

rcqistralion tor acL-nission t() N'IBBS/1lDS cours(', r-rttck'r

lrl?inirgenrclrt (lu()ta, [or thc academic vear 2A25 26. She hlcl

scctrr:eci ,\^ll India Rank 1 1,(t690(t under OBC category. Pctitiortcr

contencls thar she subrnittcd an app[cation for adnrisskrtr irtto
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I Iou'crcr. rlrrc l,r tcchnical issuc. shc coulcl not excrcise \\'eb

]VIBBS/BDS (()urse. [or the acadernic yeat 2025-2(t, undcr

(B&C' calcqor\ u,ith requisitc ftc I;cfcrre thc cut-of[ dare

option in tlrc lirs t phasc of courrsclling, for aclmission itrtcr

NIIIBS/tll)S c(,ur:sc. undcr 'll&(.' catcs()nr for tl-rc rtcadcmic vcar

202526 bcti;r,' 2:00 p.m. on 2-1.09.1t)25, in tcrlns of the

pctitioncr has approachecl this Cor-rrt since., c\ien after

notification cllt:cl 22.09.2025 (-\nncrurc [).1).

-+. L,eanrctl counscl for thc pctiti()ner submits that rhe

approaching rhc L. niversitr', hcr rcqucst was not cntertained.

I{c pravs that tlic respondcr-rts be clirectcd to cousidcr the case

of the peririon, r in line rvirh sirnilar order datccl 0(r.10.2025,

passecl l>r tlus ( orrrt. in \\'.1).No..10f99 o[2025.

5. Learnecl Star-rdine Counscl for tl-rr: L-inir-ersin- has referred

to the nor.ificrrtrorr darcd 22.09.2025. lt is subrnir.ted that the

note and instlLrctions to the candidatcs, catcgorically spccifi, that

thc candidatc. in the t-rnal merit [ist, s'ho do nr>t exercise rveb
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()pric)r1s in the Fust phasc o[ counselling, shall not be eligible rc.>

crercise r.vcb options in the subsequent phase of counselling r<r

I)rcvcnt scat bl<lcliins. Pctitioncr is one such candidate, r',,ho has

not ercrcisccl hcr s cb ()l)tiorls in the first round oi counsclling

rr()r has optccl for adrnission into N{I]BS/BDS coLrrse undcr

'llc\(.' carcgor\', u'hcre alier onlr.she could avail the rcmaining

scats unclcr thc saicl catcg()Il-. I Ie submits that tl-rc corrigcn.luln

drrccl 04. 10.2025 and 06.10.2025 pennits fresh rcgistrations oni1,

to such candidates. u.l-ro had cxercised web options. Thercfore,

the pctirioner docs not f1t in the said catesory. Hc, hos'er-cr,

subnrits that if thc pe titioner utakcs a represcntarion, rhc

L'nivcrsiq r',.oulcl corrsidel it in accordancc rvith lar,v.

6. I{ai'ins consiclcrcd thc submissions of learned counscl for

the pctitior.rcr as also tl-rc lcarned Standing counscl for Universin

and har.ir-rg regard to tl-re above facts and cir-cumstances,

\ pcrilionct is ailorved liberh, to make a rcpresentation bcfore

rcspondcnt No.2-Unir-ersin' in respcct oI her claim for excrcisc

-1

oi rr'cir options fbr admission inro N{BBS/BDS course, for the
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academic 2025-26, undcr 'R&C-' catclior\'. On rcceipt of!car

II thc ['rrivclsitr' allot's the pctitioncr ro trcrcisc her rvcb

8. Let it bc madc clcar thar s'c har.c nr>r cxprcsscd 1llt\-

such repre sentution, the tJnivcrsin' t ould consicler the samc in

accordancc rvirh lau, t'ithin a period of nvo dar-s

oprions, hel c rsc shall bc considcrcd in rhc unilllcd scats in thc

r11( )p-Up rajUlrc.

opinion ()n th( lnclits of rhc crsc

9. Accordingiv, the \\irit Petition is disposed o[. No cosrs.

,\s a scq rel, n'riscellaneolls pctiti()r1s. penclinrl if an1,, stand

closcd.

SD/.M. fSMAN ALI BAIG
ASS S'rANT REGISTRAR

//TRUE COPYII
CTION OFFICER

1 The Principal Secretary, Medical and Health Family llfis Dec,artment,
Secretariat Buildings. Hyderabad

2. The Registrar. Kaloji Nararayana Rao University of Health Sciences,
Wa ra ngal.

3. One CC to SRI l\BDUL KABEER, Advocate [OPUCI4 Two CCs to GP r OR MEDICAL HEALTH AND FAMILY WELFARE,High
Court for the Stak: of Telangana at Hyderabad [OUT]5 One CC to SRI l SHARATH, SC FOR KNRUOHS IOPUCI6 Two CD Copies
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HIGH COURT

; DATED:09/1012025
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ORDER

WP.No.30B19 c,f 2025
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DISPOSING OF: THE WRIT PETITION
WITHOUT COSTS
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